\
!
W@  IN THE CENTRAL ADMINISTRATIVE TRIBUNAL/; HYDERAB AD BENCH

AT HYDER ABAD t)/}}\\

ORIGINAL APPLICATIZN_NO,\\

o B T e e, S i A D S VIR S VAN W TP S SN S e W

Jag—

DATE__OF __ORDER__:__27-08-1597.
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Betwaen :- T~

1. PS5 Madhava Rao 8. Md.Adel Khader
2. S.Revathi o Q.M.RamamQOrthy

3. M.Vidyavali 10./1.Rame sh

4. P.Hazarathaiah - 11.Ch.Dhaanma

5. V.Chandrasekhar Rao 12.T.Papaigh

6. NY Sudhakar Rao

7. K.Krishna Rao .. Applicants
A

And
Union of India rep. Dy

1. Director Gensral of Posts &
Ex,0fficio Secretary, Dept.
of Posts, New Delhi.

2, Chief Post Master Gensral,
AP Circle, Hyderabad.

3. 5r,Superintendent of Post
Qffices, Nellore Postal Division
Nellere.

+« Respondents

t
Counsel for the Applicants : ShFi KSR Anjaneyulu

Counsel for the Respondents : 'eri V.Bhimanna, Addl.CGSC

CdRAM: _///

THE HEN'BLE SHRI R.RANGARAJ AN : | MEMBER  (A)
THE HON'BLE SHRI B.S.JAI PAHAMESH#AR :  MEMBER (3J)

(Order per Hon'ble Shri R.Rangarajan, Member (A). ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Sri D.Subrahmanyam for Sri KSR Anjaneyulu, counsel
for the applicants and $rq V.Bhimanna, xxxxxxxxx ; standing counsel

for the respondents,

2e Ttere are 12 applicants in thig 0OA. The applicants pray
for & direction tp ther espondents to grant them seniority of

service an all other consequential benefits with reference to

their initial date of appointment as RTPs by extending the judge-

ment in 0OA 798/97 decided aon 27-5-97 and OA 1410/95 decided on

8-2'96 .

3. The applicants uvere appointed initially as RTPs in the
year 1983 (As Per the dates:indicasted-in Annexure A-2 %o 0A).

The applicants statetﬂfhat t hey have cgmpleted training and worked
along with regular Po;tal Assistants for 8 hours per day and more

than 240 days in a year.

4. | The learred counsel for the respondents submits that
this OA is couered by the judgement in|[DA 798/97., That CA uas
decided on the basis of the 04 1410/95|on the file of Ernakulam
Benc of this Tribunal., This fact is also accepted by respon=-

dents counsel,

5. Hence we follow the direction given in GA 798/97 and
direct as follows :-

Respondents 1 te 3 or such of them as
is campetent, are directed to gqrant the
applicants seniority with refenence ta’

their initial appointment, " If [the exist-
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ing seniority position is tg be revised, (y)\{j

that could be done only after notice to
parties who may be affected.

6. Original Application is ordeﬁed accordingly at the

admission stage itself. No order as to costs.

/Zié W 1

(R.RANGARAJAN)
er (3) Member (A)
v ’%i)/ ﬁw Ay‘,_‘"ﬂ/“)
2 6)‘
Oated: 27th_August, 1937, 1

avl/




. 7. One Copy of Dhplicate ,

Cepy to:e | ;1 '

1, The Director Gemeral Of rosts & Ex.pfficio Secretaty, Dept. Of
' Posts., New Delhi o

2, The chief Post Master Gener, 1 v A P. circle, Hyderabad.
3. The Sr. Superintendent of Post off’ces. r{zl(&vbﬁostal Division,
Lo e llowe

dvocyte CAT. Hyde

4, One Copy to Mr, KSR, Anjaneyulu ,
23dl. CGSCe CAT.HYBs

5, one Copy toMr, o B |
6, one Copy to The D.R(A), ‘ ;

Upre . ; :
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